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[Shrimati Oayatri Devi]

that if it was a fact that polling agents were 
not allowed in booths, why we did not refer 
this to the Election Commission. We are 
not fools. Of course, we referred it to the 
Election Commission and to the President, 
the Prime Minister and every body by 
telephone, by telegram and by letter. When 
there is no reply, just a brief acknowledg­
ment, may I ask whom we have to go in 
appeal to ?
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petition.....{Interruption)
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PAPERS LAID ON THE TABLE

Statement re : D ecision taken on
THE RECOMMfcNDATIONS OF AERO­

NAUTICS COMMITIEB

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : I beg to lay on the 
Table a statement (Hindi version) containing 
the decision taken on the recommendations 
of the Aeronautics Committee. [Placed in 
Library. See No. LT-2<>/71]

O. & N. G C. (Sfcond Amlndmfnt) 
Ruies 197'\ T a riif  Commission’s 

R eport on Price s tru c tu re  of 
INDUSTRIAL ALCOHOL, tTC. E1 C.

THE MINISTER OI STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI­
CALS AND NON-FERROUS METALS 
(SHRI D. R CHAVAN) I beg to lay on 
the Table.

(1) A copy of the Oil and Natural Gas 
Commission (Second Amendment) 
Rules, 1970 (Hindi ami English 
versions) published in Notification 
No. G.SR. 2060 in Gazette of 
India dated the 26th December,
1970, under sub-section (3) of 
section 31 of the Oil and Natural 
Gas Commission Act, 1959. [ Placed 
in Library See. No. LT-30/71J

(2) (i) Report (1969) of the Tariff
Commission on the Price 
Structure of Industrial Alcohol.

(U) Government Resolution No, 
4/4/70/Ch. 1 dated the 30th 
January, 1971 notifying 
Government’s decisions on the 
above Report. (Hindi and 
English versions), [Placed In 
Library See. No. LT-31/71J

(3) A statement showing reasons why 
the documents mentioned at (2) 
above could not be laid on the 
Table within the period prescribed 
in subsection (2) of section of

» the said Act. fPlaced in L fam ry  
See No. LT-32/713
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(4) A copy each of the following 
Notifications (Hindi and English 
versions) issued under section 18 G 
of the Industries (Development and 
Regulation) Act, 1951 ;~~

(i) The Ethyl Alcohol (Price Con­
trol) Order, 1971, published in 
Notification No, S. O. 577 in 
Ga?cttc of India dated the 1st 
February, 1971. [Placed in 
Library, See No. LT-33/71].

(ii) The Molasses Control (Amend­
ment) Order, 1971* published 
in Notification No. S. O. 578 
in Gazette of India dated the 
1st February, 1971. [Place in 
Library, Ste  No. LT-34/71J

N o tific a t io n s  u n d er  M ines a n d  
M inerals  (R egulations  a n d  D evelop­

m ent) A c t , 1957, C o a l  M ines  
(C onservation  a n d  Safety)

A c t , 1952, e t c . etc .

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI­
CALS AND NON-FERROUS METALS 
(SHRI NITI RAJ SINGH CHAUDHARY) : 
I beg to lay on the Table—

(1) A copy of Notification No. G.SJR. 
268 published in Gazette of India 
dated the 27th February, 1971 
making certain amendment to the 
Second Schedule to the Mines and 
Minerals (Regulation and Develop­
ment) Act, 1957, under sub-section 
(t) of section 28 of the said Act. 
f Placed in Library. See No. 
LT-35/71].

(2) A copy of Notification No. S. O. 
1043 published in Gazette of India 
dated the 13th March, 1971 under 
sub-section (3) of section 8 of the 
Coal Mines (Conservation and 
safety) Act* 1952. [Placed in 
Library, See No. LT-36/71).

(I) (1) A copy of each of the following 
papers (Hindi and English 
versions) tinder sub-section 
(!) of section 619A of the 
Companies Aft, 1 9 5 6 -

(a) Review by the Govern­
ment on the working of 
the Hindustan Zinc 
Limited, Udaipur, for 
the year 1968-69.

(b) Annual Report of the 
Hindustan Zinc Limited, 
Udaipur, for the year 
1968-69 along with the 
Audited Accounts and 
the comments of the 
Comptroller and Auditor 
General thereon. [Placed 
in Library. See No. LT- 
37/71 j.

(ii) (a) Review by the Govern­
ment on the working of 
the Bharat Aluminium 
Company Limited, New 
Delhi for the year 1969-70,

(b) Annual Report of the
Bharat Aluminium Com­
pany Limited, New Delhi, 
for the year 1969-70 along 
with the Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon. [Placed 
in Library. See No. 
LT-38/71],

(iii) Two statements (Hindi and 
English versions) showing 
reasons for delay in laying the 
above papers. [Placed in 
Library. See No. LT-39-71 j.

12.38 hrs.
PARLIAMENTARY COMMITTEES— 

SUMMARY OF WORK

SECRETARY : Sir, I lay on the Table 
a copy of the ‘Parliamentary Committees— 
Summary Of Work' pertaining to the period 
1st June to 27th December, 1970.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the 
following messages received from the Secretary 
of Rajya Sabha

(i) “In accordance with the provisions 
of sub-rule (6) of rule 186 of the


